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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 170 of 2024
IN THE MATTER OF:
Tribunal on its own motion SUO-MOTU
based on the news Item in Dinamalar

Newspaper, Chennai Edition dt:

09.05.2024, “Encroachment by dumping construction waste along the
banks of Aminthakaral Koovam”.

And

Water Resources Department,

...... Respondent(s)

Report Filed by 4th Respondent - Water Resource Department

I, G.R Radhakrishna, son of Govindarajulu Ramalingam, aged above 51
years, officiating as Executive Engineer in the Water Resources Department and
having my office at the PWD Campus, Chepauk, Chennai - 5, do solemnly affirm

and sincerely state as follows:

I humbly submit that I am presently working as Executive Engineer in the
Water Resources Department and hence I am acquainted with the facts and
circumstances of the case from the available records. I am filing this counter

affidavit on behalf of Water Resources Department.

/

i ‘ i Engli wD..

< tant@x vetfive Engineer, P

ASSGCO()um Basin Sub Division, Executive Endi ?er, W.RD.. |
Chepauk, Chennai - 600 005 Araniyar Basin Divlsion, Chennai-5.
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1. T humbly submit that when the Hon'ble Green Tribunal, Southern zone; took
up the said case for suo-moto on 25.07.2024 notice was ordered to the
Water Resource Department.

2. T humbly submit that the Hon'ble Tribunal has SUO-MOTU entertained this
Original Application No.170 of 2024 based upon the news item published in
Dinamalar Newspaper, Chennai Edition dt: 09.05.2024, titled as
“Encroachment by dumping construction waste along the banks of
Aminthakarai Koovam”.

3. I humbly submit that the Cooum River originates from Kesavaram Anicut in
Thiruvallur District and flowing about 72km in upstream of Chennai city and
the tributary from Cooum Tank also joins with river located at Satharai
village at a distance of 65km from Chennai, on its path and the River has
been feeding from the surplus of 75 numbers in Cooum Sub Basin tanks and
the River catchment area is 453 Sq.Km. In Chennai City limits starts at
Koyambedu village running about 18 kilometer of river including North Arm
passes through the highly urbanized areas such as Inner Ring road, NSK
nagar, Choolaimedu, Chetpet, Egmore and Chindadiripet and the river finally
confluence into the Bay of Bengal.

4. I humbly submit that, “the said news item discloses that “the Encroachment
by dumping construction waste along the banks of Aminthakarai Koovam™”
have been dumping loads of sand and construction debris and leveling the
river bed near Aminjikarai”.This is due to the formation of approach road and

Piling work executed by NHALI.

\

Executive En \neer, WR.0,

, § is Chennai-5.
,/»1\; ’{/> Araniyar Basin Division, C
} )) 4 s ANV
Assistanl € L;)L—(ﬂﬁ:n Eogineer, PYWLL
R s 15
Cooum Basin Sub ““"'f'”f',
Chepauk, Chennar - H00 (05
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5. T humbly submit that The Government of Tamil Nadu had accorded in-
principle approval to the NHAI for construction of four lane elevated road
from Chennai port to Maduravoyal by using one side of the Cooum River
bank vide.G.0.Ms.No.199,Public works (WR2) Department dated 22.06.2007.
In this regard A Memorandum of Understanding was signed between the
Tamil Nadu Government, Chennai Port Authority, National Highways
Authority of India and The Indian Navy on 16.05.2022.

6. I humbly submit that The Engineer-in-Chief & Chief Engineer (General), WRD
has recommended the proposal to the Government with terms and conditions
for issuing concurrence for arrangement of plan submitted by NHAI towards
the preparation of feasibility study/ Detailed report for Construction of New
four lane elevated road from Chennai port to Madhuravoyal (NH 4).

7. 1 humbly submit that, the Chief Engineer, Chennai Region, WRD, has sought
additional particulars with remarks and recommendations (copy enclosed) for
issuing NOC for construction of New four lane elevated road from Chennai
Port to Maduravoyal (NH4) on 25.03.2024.

8. I humbly submit that, The special secretary to Government, WRD has
requested to send the remarks on the comments submitted by the Regional
Officer, NHAI for issuing NOC. In this connection, the Chief Engineer,
Chennai Region, WRD has submitted the additional particulars with
recommendations for issuing NOC by Govt. vide the letter No.OT-1 /AE-1 /F-
NHAI (ELEVATED ROAD) /2024 /Dt:25.03.2024.

9. Based on the joint consultation meeting with Line Departments the following
decisions were made by Water Resource Department to ensure the Hydraulic
integrity of the Cooum River and ensure the minimum hindrance to the floods

during monsoon season,

2 [\ ,
| AN Exocutive Bngneor, WROD,

X W Yl .
Assistanl'Titcutive Eagineer, PWD,, Aranlyar Basin Divlsion, Chonnal.s

Cooum Basin Sub Division.
Chepauk. Chennar . 600 004
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a) A model study should be conducted by Centre for Water Resources(CWR),
Anna University for accessing the impact on introduction of piers and
appurtenance works of Elevated Corridor. This study will be suggesting

appropriate mitigation measures to be carried out in River Cooum flow

regime.

b) NHAI to execute a undertaking in bond with WRD to remove all the working
platform formed using earthwork and construction debris and also to provide

fund for executing the mitigation measures suggested by Anna University.

10.I humbly submit that, On this subject the Chief Secretary, Government of
Tamilnadu have conduct a review meeting and formed a Monitoring
Committee under the Chairmanship of Principal Secretary to Government,
Muncipal Administration and Water supply Department (MASWS) comprising
of Greater Chennai Corporation, Water Resource Department, National
Highways Authority of India and Highways Departments for continuous
monitoring and ensuring the timely removal of the working platform on
before 30.09.2024 to avert the flood scenario during monsoon and high flow
periods.

11.I humbly submit that, the Principal secretary, to Government (MASWS) also
conducted a coordination meeting on 25.06.2024.All the stakeholder
Departments including WRD,NHAI,HW & GCC attended the meeting. The plan
of action to expedite the work and timely removal of these obstructions was
discussed and instructed to take follow up action.

12.1 humbly submit that, the Cooum River site was handed over to NHAI on

31.05.2024.The NHAI also executed the undertaking to WRD. Followed with,

Assistant@&pv/cEnginecr, PWD.. Executive Endineer, WR.D.,

cooumfacsrinnSu? Dri\;i;iooon"; ‘ Araniyar Basin D{yision, Chennai-5,
Chepauk. Chennai - 6 S

y
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NHAI started to form the approach roads and platforms using construction

debris for pile driving inside the Cooum River at various stretches for the
Construction of New four lane elevated road from Chennai port to

Maduravoyal.

13.1 humbly submit that, the NHAI is dumping debris to level the river bed for

their approach road and piling work. Debris is being dumped along the river
bed in 97 locations from Ls 3320m to Ls 6700m, and at present piling work is
in progress at 15 locations. Additionaly, debris is being dumped over 100
meter upstream of Inner ring road bridge and 300m downstream of Inner
ring road bridge along the Cooum River bed, with a width varying from 50m
to 85m at Inner ring road in Koyambedu. Each piling location has a working
platform length varying from 32m to 42m and width varying from  15m to

23m was formed as part of construction activity by NHAI. The photographs

are presented below,

Assistant 93&

tive Engincer, PWLD,
Cooum Basin Sub Division, Executive Ef neer, WR.D.,
Chepauk. Chennai - 600 005 Araniyar Basin Division, Chennai-5.
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and program chart for execution of work was zasked from NHAL ziso

instructed to remove all the construction debris on or before 30.02.2024
ensure the free flow of water during North- east monsoon pericd.
15.1t is therefore most respectfully prayed that this Hon'dle Tribunzl mzay be

pleased to accept this status report filed on behzlf of th

({\]
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b |
A
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)
O
(
“\
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M

Department, record the same and be pleased to pass such further or other
orders as this Hon’ble Tribunal may deem fit and proper in the facis and

circumnstances of the case and thus render justice.

Solemnly affirmed at Chennai '}_}

Executive Engfneer, VIi.R.D,
on this theZoday of August, 2024 Araniyar Basin Division, Chennai.-5,
and signed his name in my presence. Advoczte : Chennai

&

Tutive Engincer, PYID,

Cooum Basin Sup Division,
Chepauk. Chenna - 600009,

.
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 Public Works Department, Cooum Rier — Construction 6F Elevated Expressway

from Chennai Port to MaduraVanl —.Using the Cooum River Bank - In-principle
Approval - Orders' lssyed. - | | :

B I

| P_ublic_: ‘Works(WR_Z) Depaftme_nt
~G.0.Ms. No. 199 o R . Dated 22.06.2007
-  THaas

1. From the Chairman, Chennai Port Trust D.0 Jetisr No.Jpc/1 203/05/E,
dated 21.3.2007. ' : :
-+ 2. From Chier Engineer(Chenriaj Regiqn%, Public Works Department, Letter
o 4.2007.

No. OT'1/§225,/2(_)07/CEB, dated 25.4.2(

———————

ORBER o
- 77 " A proposaf for constriiction of Elevated Expressway dlong Cooum River
- fromr- Chennai <ot toMaduravoyafts _Under correspondence with the
‘Government -of Hdia; “Tre Chairman, Chenriaj Port Trust, on behaf of the
* -National Highways Ruthority ‘o ndia,” HaS in the meantime. requesteq to grant
in-principle approval for the use of Cooum River bahks for construction of an
Elevated Exw%sway- from Chennaij Port tq:_Madurav_qyai dnder the Port

Cohnectivfty-Project. o

~ the Chief Engineer, Pyt Worls Department. WRO, Chennai Region as the
=Ghaigman o take up a joint inspection’ of the felevant stretches of Cooum River
and submit g report:.on variois aspects’ such as Aght of way available,

éncroachrnents and;need;fo’r,—'r@'s_‘eﬁjé_ment;}- shifting Oof utilities etc ang give

recommendations regarding” the” grant of in-principle approval' o National
HighWaysAuthoﬁtyof India. L B '

2 A Committee consisting of the concemed agencies was constituted with

3. The Members of the Committee have inspected. various locations along
" the Cooum Bank and Bfidges across the Cooum River on 21.4.07. The Chief
"+ Engineer, Public=-Works_= i;)epartrper;@,'_,Wfatef';ﬁes.oi,;_rge;a;'Q_rganisaﬁon, Chennai
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Organisation, Chennai Region, has sent the Committee’s repontt on 25.4.2007.
Some-of the salient observations of the Committee are as follows:

(8) The Coastal RFgulatlorT Zone clearance is to be obtained for the
e, pro;eczby th_ﬂ Port TfUSt SR N S T T , whHidbe .

* {6) Vertical clearance of 6:50m is to be kept at.crossing of MRTS lnes
... 88 suggested by Chennai Metropelitan Development Authority.

(©) In view ‘of ‘the” pile” foundation proposed for the pillars of the
.-, . Expressway, Metro Rail proposal has fo be Qoﬂsadered.befoc-g
"7 YMinalzing this project and the alignment of Expressway is to be
finalized taking with consideration the new Projects proposed at the
Kéyambedu market terminus for metro as suggested by Chennai

=z vn ooMetropolian Deyelopment Authority.c..co - . . - -
- . -...(d) Bxdsting. Storm-Water Drainages -have-te.be handled in consultation
© T with the Corporatiori of. Chennai for. finalizing the decision as
requested by Chennal Metropolitan Water Supply and Sewerage

Board. .

(e) The enumeration and rehabilitation of the slum dwe_ﬂe;svm the
Cooum banks have to be carried out as part of this project in
- - consditation with the_Tamil Nadu Slum Clearance Board and they
S F e L will Bgny out the rehabilitation activities inde Government tands, if
L e 'ﬁﬁaﬁéwhyﬁa_c@jﬁngj_prh_g_e;te lands as maybe:suggested by the

ae O -

he”
v u'::,‘f“'ﬁ..._i".ﬂ'--T?mU. H?dustgqmClg,gramceBoardlfsultableSovemnu\t!at\ds are
) _ _“ _‘ e p-;sm,:r_,;::i-r; L1105 dnar L U "”"‘3:_“ ; o
() PRIgging of storm water draine either zone wisepr o fink them into
the main storm water central drain will be handled by Chennaj
Metropolitan Water Supply and Sewerage Board.

s e AG] The deémidnd made bitMis, Wilbyr Smith Assaciates, the-consttant,
e e . dofa piece of fanc Of-size- 200 m x 7 m near:Sivananda Salai o
.27 south bank qf, Cooum. tiver for, widening -of Sivanarida Salai- and to
- .'_.'Léqgessﬁﬁéflevatggf Xpressway from all.the adjoining roads Jike
. . Kamargjar Salai and Anna Salai, ete. may.be accepted. -~ <

o :.;:"”"f?_u?3\}7-?@'3!.:‘7?1‘.@ AT ST

ENA

ok g

¥

(h) A clear width of 8m in between the pillars have to be provided, for
provision of at-grade road. '

vvvvv

.+ EXpressway have .do. be got vetted through all the State

Pty

. () The finalzed project report ,and. .design. of the NHAL for the

o DEP““T@?Q%QQQ@W@ before finalizing the Project,
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@) The at-grade roaq in between the pillars is to be formulateq by the

~ National Highways Authority of India and necessary drainage
connectivity ang Modifications are to be done to drain oyt
effectively. .

(k) The protective measures [ike retaining wall and slope * protection
walls of Cooum river in this stretch have to be borne by the Nationaj
Highways Authority of India o accommodate the proposed
maximum desigri discharge of 25000 cusecs,

4. The Government haye carefully examined the request of the Chairman,
Chennai Fort Trust made on behalf of the National Highways Authonty of
India and the report of the Committee as well. The Government accordingly
accord in-principle approval to the National Highways A-uthonty_ of India for
using one side of the Cooum River Bank as per site conditions for the
construction of Eleyateqd Expressway from Chennai Port to Maduravoyay

S. AUDISESHIAH
SECRETARY TO GOVERNMENT

The Project Director, Port Connectivity, National Highways Authority of India,
Guindy, Chennai- 32. , : :
The Chairman, Chennai Port Trust, Chennai. s
The Specia} Commissioner and Commissioner of Lang Administration, Chennai,
The Collector of Chennai, Chennaj- 1. .
The Engineer~m-Chief, Water Resources Organisation,
Public Woris Department, Chennai -5. :
The Chief Engineer, Chennaij Region, Public Works Department | Chennai -5,
The Accountant General, Chennaj — 18. ‘

Cogy to :

TheSpee':ahDersonarAss;stant fo Minister, (P & Law), Chennai - g,

The Private Secretary to Chief Secretary, Chennai- 9
. / h
//Forwarded/By Ordery//

ECTION OF ICER.
18
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MEMORANDUN OF UNDERSTANDING .
e  Between
|| GOVERNMENT OF TAMIL NADU,

il CHENNAIPORT AUTHORITY, -

. NATIONAL HIGHWAYS AUTHORITY OF INDIA

e |
_ THE INDIAN NAVY

- For Constructlon of
Four Lane Elevated Road from .
Chennai Port to Maduravoyal (NH-4)
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This MEMORANDUM OF UNDERSTANDING (MOU) is. entered to o’ this
16" Day of May 2022 at Chennai

between

THE GOVERNOR OF TAMIL NADU represented by the Secretary to
Government, Highways and Minor Ports: Department, Secretariat, Chennai
600 009; or hereinafter referred to as "GoTN* which expression shall -unless
repugnant {o the context or meaning thereof include its- successors and permitted
assigns of the. First:Part: .

and

BOARD OF MAJOR PORT AUTHORITY FOR CHENNAI PORT under
the provisions of The Major Port Authorities Act, 2021 represented by its
Chalrperson and having.its Office at Chennai Pori Authority, 1, Rajaji Salai,
Chennai =600 001 (hereinafter:referred to as the Cherinai Port Authority (ChPA)
which expression shall Unless repugnant o the context or meaning thereof include
its. successors and permitted assigns) of the: Second FPatt:

and

NATIGNAL HIGHWAYS: AUTHORITY OF INDIA, a.statutory authority
established under the provisions of the’ National Highways Authority of India Act,
1988 (Central Act 68 of 1988) represented by -its Chairperson and having its
Corporate Office. at G-58&6, Sector -10, Dwarka, New Delhi 100075 (hereinafter
referred to as “NHAI" which expression shall unless repugnant. to the context: or
meaning thereof includeits successors and assigns) of the Third Part

and
‘G{-T
The President ¢f India, acting through the Fiag Officer: Commandmg Tarnil
Nady arnd Puducherry Naval Area, Indian: Navy, having its Office: at Headquarters
TN & P-Naval Area, Rajaji Salai, Chennaa—SOUDDQ (hereinafter refeired to as “Indian
Navy” which expression: shall uniess repugnant to the cantext or meaning: thereof:
includs its Successors and assigns) of the Fourth Part.

K. WHEREAS, NHAI recognize the. importance: of improvement of voad
‘connectivity for: efficient :evacuation of cargo from: the Port and accordingly
the need for signing of this. Memorandum of Understanding forthe project of
Four: /Six lane double deck Elevated Road with Ramps at 13 (Thirteen)
Iocations for local traffic from Chennai Port (Gate-No, 10) to Maduravoyal (NH-4)

being taken.upon EPC mode basis. under Bharatmala (heremafter referred 1o
a8 “the Project")
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B. WHEREAS, GoTN and ChPA recognize that the implementation of the. Project
Is necessary and required for the development of the State of Tamil Naduy in
general and development of infrastructure for growth of Chennai Porl in
particular and acknowledge  that to enable the: implementation of the: said
project, it is necessary for GeTN and ChPA 1o agree and undertake-to support
and extend complete co-operation o NHAI.

C. WHEREAS, ChPA and Indian Navy recognizes that about 120 m of the
alignment of Chennai Port to Maduravoyal: Elevated Road project is passing
through Defence land. under the occupation of Indian Navy and accordingly
mutually agreed to exchange and transfer the said land from Ministry of
Defence to ChPA and vice-versa on the ‘basis of mutually agreeable terms
and conditions

D. Therefore, GoTN, ChPA, NHAI and Indian Navy have agreed that it is
necessary and expedient to enter into this Memorandum of Understanding for
successful implementation of the project.

NOW THEREFORE THE PARTIES HERETO HEREBY AGREE TOQ THIS
MEMORANDUM OF UNDERSTANDING UNDER THE FOLLOWING TERMS AND

CONDITIONS:

1. “TERM: This:—Mem_orand_um of Understanding shall come into force on and from the
date hereof and shall continue to be in full force and effect for (i) the period of the

Agreement of the project is in force and effect in ‘accordance with the terms thereof

including any extension thereof, or (ii) final determination -and discharge by NHAI,
‘GOTN, ChPA and [ndian Navy- of all of their liabilitis and claims hereunder against
them, whichever is later.

2. OBLIGATIONS OF GoTN: In consideration of the Project being in the interest of
the State of Tamil Nadu and its écon omic growth and development, GeTN agrees and
uhderiakes o ohserve; comply with and perform the following with reference to the
Project: ;

a5

Fo

1) That the Govemment of Taii Nadu, vide LrNo:1726/HV2/2012-32 dated

23.05.2017, conveyed "NO-OBJECTION" for the. revised alignment - and NHA! shall

adhere to the same for the present modified project proposal having double: decker

-elevated road, with Tier-1 meant for local traffic. anid Tier-2 for dédicated port bound

tratfic, Tier-1 will have 13 rémps to facititate entry and exit.of local traffic. As per G.O,
(Ms) No:63 Highways (HV2) Department dated 07.03.2008; Chiennai Port Trust:would
initially pay the entire costof LA and R&R and get the State's share from Govt.of Tamil
Nadu, on reimbursermerit basis~Subsequently, GoTN issued an amendment G.O.(Ms)
N©.20, dated 04.02.2011 stated thal the revised LA and R&R cost of Rs.470.Cr will be
et by GoTN :and Chennai Pott Trust on 50:50 basis; and GoTNs share, will bé
released as and when required; in csiss ofincrease in the LA and R&F Gost, the excess
will be borne by the GoTN. :

il) That the Govt. of Tamil Nadu has accorded approval to bear the 50% share of

- costof LA & RR as precenstruction cost vide Governiment of Tamil Nadu Highways

Department, G.0.(Ms) No: :'_TS dated 07.03.2008, subject to condition that Chennaj

s AL
N Xt ;
Page 2 of 14 R\Et}i}j,%f sonih? i |
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Port Authority would initially pay the entire cost of LA and R&R and get 50% of the
cost reimbursed from GoTN. Subsequently, GoTN .issued an amendment G.O.(Ms)
No.20,dated 04.02.2011 stated that the revised LA and R&R cost.of Rs.470 Cr will be
met by GoTN :and. CHPA on 50:50:basis;:and 3oTN's isharg will be réleasedas and
when required; in case of incredse in the LA and R&R cost, the ‘excess will be barne
by the GaTN. Further, vide its letter-No, 1726/HV2/2012/36, dated 14.07:2017 further
accorded approval that the additional cost:beyond its 50% Share of Rs.235 Cr. out of
Rs.470 Cr. towards the LA & RR shall be borne by GoTN. While the additional cost
hbeyond Rs.470 Cr towards LA and R&R due to provisions of Ramps and Double
Decker'shall beborne by State Government; Ministry will provide fixed sumof Rs.47.00
croie as ‘assessed fowards shifting of utilities. The responsibility of shifting of utility
rests with NHAL and Government of Tamil. Nadu will support them to: execute within
the reasonable penod Furthen m case the need anse the State Gavt _agrees to

iy That the: Gowt. of Tamil Nadu shall provide all necessary assistance: in gcauiring
the land and shifting of PAFs. As per G.Q: Ms. No.63 Highways (HV2) Depariment
dated 07.03.2008; TNSCB will be the riodal agency to coordinate with NHAI for
completing the: R&R activities, with a-definite time frame. GoTN shall eénsure timely
release of compensation amount & relocation of PAF and shall-extend al! assistance
in handover the land free from all encumbrances to NHAL.

iv) That the Govt of Tamil Nadu shall assist in-obtaining the estimates. for shifting of
all ulilities. affected in the project alignmerit;. TANGEDGO and CMWSSE will take
immediate action for shifting water supply/sewage fines and electrical utilities on
receipt of proposals from NHAI, subject to usual.conditions.

v) That Government of Tamil Nadu will identify source of material i:e. soil, fly/pond ash
and aggregates required for the project. GoTN. further agreed lo provide
'_permassmnsfclearances for using material from these sources. Further, State:Govt in-
principally agreed for royalty exemption on. minor minerals forthis project, the
modalities of which will-be worked out in consultation with NHAI, -

P
vi) Thatthe. Govt. of Tamil: Nadu admits and acknowledges that & total 'of 338 Piers
are coming diréctly in the Coovum river-and 37 piers partially on the river-and 229 piers
coming-on the bank of the river and it has no objection fo the same. NHA! shall ensure
that the tap of pile cap should invariably be Kepthelow bed 1avel of the: fver, so &s not
to obstruct the:river flow.

vil) That CHPA shall make the review applzcailon for sesking fresh CRZ dlearance
directly with the- MoEF & CC (Gol).and imark & copy-to GoTN, GoTN will facilitate and
assist in. the process of obtaining €xpeditions c!earance of State Pollution Control
Board forseeking fresh-CRZ clearance.

vii) That: the GoTN through Chennai Metro Rail lelted (CMRL) will extend
necessary assistance in the approvals for orossmg of Chennai Metro Rail. Further,
GoTN 1o provide necessary support/ assistance in obtaining approval from Railways.

ix) Government of Tamil Nadu will provide necessary: assistance to NHAL for
collecting toll/user fee for Tier-2 dedrcatsd fort conneclivity, as ner Ni Fes Riles).
There shali be no'toll for Tier- 1
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x) That the Govi. of Tamil Nadu admits and recognizes that for successful completion
of the Project, the construction time shall be allowed for 24 hours a day as per work
programme. Barring traffic flow restrictions up to a maximum of 2 hours each during
morning and evening - peak hours, Govt. of Tamil Nadu shall grant permission for free
movement of construction vehicles on city: roads, Inner Ring Road, NH-4 at
Koyambedu and Gate No.10 of Chennai Port during construction' and maintenance
Pperiod,

xi) State Govt. will expedite the identification of Govt. land required for casting yards,
wherever possible, in‘each of 4 civil package and give permission for use of such land
for desired purpose on lease basis 10 the contractors. NHA! to float the:bids for the
Projects once required identifications of lands-are finalised in this régard.

xil) That the Govt. of Tamil Nadu shall provide ‘all other requisite: permissions and
clearances required for the project expeditiously on receiving applications before
launching the project.

Xiil) That the Govt. of Tamil Nadu through' Police Department shall fake & note of the
proposed ramps for incorporation undertraffic management plan. GoTN to énsure free
flow of traffic.at the entry/exit of ramps and intermediate upldown ramps -along with
smooth movement of local vehicles at-grade junctions to-avoid clogging of traffic at
Tier-l of elevated corridar '

Xiv). That the Government of Tamil Nadu will extend necessary assistance to PMG
(Project Monitoring Group) to ‘be formed between NHAI, Chennai. Port, Indian Navy
and Govt. of Tamil Nadu for the timely completion of all the terms and conditions laid
down in'this: Mol,

3. OBLIGATIONSOF ChPA: in connection of the Project being inthe interest of the
development of infrastructure. for growth of Chennai Port, ChPA agrees and
undertakes fo observe; comply with and perform the following with reference to the
Project; '

#) That the Chennai Port: has adreer to bear the #0% share of LA & RR cost 6
preconstruction cost of Rs.235 Cr. ouit of Rs:470 Cr. towaids the LA & RR vide its
ietter No. MP4/1208/05/E dated 071.12.2010.

i) To co-ordinate and make hest efforts for-timely. completion of land acquisition and
transfer particularly for the land belonging to Ministry of Defence including.
reliebilitation and Resetllement (R&R) and shifting of Utilitles.

ili) That ChPA shall provide alternative land measuring 9489.87 Sgm &t R.S.
No.1802/1" situated at Vepery, “Fort Tondiarpel Taluk, Chennai District,. :along ‘with the
existing buildings /' structures situated therein, identified and accepted by Indian Navy, in lieu
of defence land measuring 8489.87 Sq.m at Survey No. R.S:No:07 and 7 ptsituated at Vepery,
Madras(Napier lines), Taluk, South Madras, near Napier Bridge. The assel value of the
existing buildings and olher structures at the Chennai Port land and Defence land will not be
considered for any purpose while exchanging after taking over the Defence land by Chennal
Port Authority, the réquired portion (as per approved alignment drawing) of land it as-is-
wheresis:condition o behantied over to NHAI for consiruction of Elevated Road.

i
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iv) That ChPA will provide assistance and go-ordinate with NHAI consultant in
obtaining all Statutory Clearance for Indian Navy relating to consfruction of 64 DUs
.on Defence land. at Saldapel for whlch NHAI consultant ‘will provide requisite
documents -and assustance m SL__ ission ‘of documents for obtaining clearances and
;i \-Fower Supply, Water Supply, Drainage etc.) from
all me concemed authoutaes wh:ch would include clearances from CMWSSB,
Electricity Board: Sewage, AAl {if requued} CRZ (CFEES), Poliution Control Board
etc.,.and any othel clearances as required. The expenditure for cleararices (if any) is
10 b.e_ included as part of the Project Cost.

v) That the ChPA will provide the scale of configuration of 64 DUs and related
external services (e.g. STP, Power Stpply, Water Supply;, Drainage etc:,) duly
approved by theIndian Navy to NHAI for inviting bids for construction of Dwelling
units. Further, ChPAwould provide the drawings approved by:the Indian Navy. for
construction of 64 DUs to'NHAL NHAI through its - DPR Consultant will assist and co-
ordinate with ChPA in finalization of configuration and drawings for 84.DUs.

vi) That:the ChPA to obigin Costal Regulatson Zone clearance for the project streteh.
All possible assistance required in this regard 'shall be provided by NHAI through its
DPR Consultant.

vii)  Tomake the stand clear and observe the traffic.restrictions at Gate No.10 and
various other Gates of the' Port during'the construction period.

viiiy To hand: over earmarked. CHPA land measuring’:9489.87 sq. m. along with
existing buudmgs 1 structures to: Navy; at @ date not later than the date of NHAI
handing everthe first (ot:of 32 PUs,

(ix) That the ChPA shall in exchange of the defence land (described in Annexure 1)

‘convey, transfer-and asmgns all rights, title :and interest of the ChPA land (described
in Annexure-Il) together witly all the rights, easement and appurtenant there to, upon

the-Ministry of Defence.

{x) That the ChPA shall allow for erection/establishment of Toll P!aza near Gate iNo.
10.. Furthar ChPA shall provide necessary support to NIEAT for collecting Toll from the

dedicated port traffic as per NH Fee Riiles.

(xi) That the ChPA to extend all necessary ‘assistance/support fo PMG (Project
Monitoring Group) to be formed between GaTN, ChPA', Indian Navy-and NiAl for the

fimely completion of all the terms and coadmlons laid dowﬁ int this iolJ.

(i) That ChPA shall pay all dues, charges, demands. arréars, electricily charges,

water charges,. outstandmg bills, property tax efc., in res;aect of the -ChPA land /
propertles to the Departmems concerned tlli {he dale of handmg Gver of ian@ fo
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(xii)y  That upon completion of DUs and handing over by NHAI, ChPA shall handover
the first 32 DUs out of the 64 DUs, ready in all respects including provisions of
electricity, water supply, sewage treatment plant.and other allied support facilities

inecessary for active occupation of a: residential complex; to the Indian Navy to enable
shifting of families. The balance 32 dwelling units shall be completed within a period

of one year from the completion of first 32 dwelling units and the same shall be handed
overto Indian Navy in ready for occupatioh :condition.

4. OBLIGATIONS OF NHAL

i) That the NHAI will obtain requisite approvals from Government of India for 1akmg up
the above Project on‘EPC mode basis, carry out bidding process for selection of the
Contrattor, award:the contract, signs the Agreement with the contractor; monitor the
work during the Contract Period as per provisions stipulated:in the Agreement of the

project.

iy That NHAI Consultant shall be associgted with' ChPA-and indian Navy for assisting
in preparation of-drawings for dwellingunits.

ili) That ‘based on the approved drawings provided by CHPA keeping in view of
specifications laid down in SADS-09+and MAP specifications promulgated by E-in-C
Branch for construction of 64 Navy dwelling units, NHAI through its
‘Consultant/Agencies shall invite the bids. The tenders for construction of Naval
dwelling units shall be bid out separately by NHAI instead «of making. it @: part of Civil

work ‘package-of €levated corridor.

iv) That the NHAI has no role to directly:deal with Indian Navy: Upon completion of
construction ‘of dwelling units; NHAI will- hand: -over the sompieted dwelling

units/officers quarters to-ChPA only.

v) That the NHAI through'its Contractor will provide a two year Defect Liability period
post construction of awelling wnits. The relevant clause in this regard th! be included

in Contract Agreement. &

vi) That the NHAI will acquire the land: requzred for the project to anextent-of 2.216 Ha
which ‘includes 1:026 Ha of Private Land and 1.19 Ha of Government Land for the
construction -of Elevated Corridor-including ‘Ramp Portion under NH Act-1958, for
which cost of LA shall-beborne by GoTN and CHPA.

vii) That the NHAI to extend all necessary. assistance/support to PMG (Project

Moniforing Grotip) 1o be formed between GoTN, CHPA, Indian Navy and NHA[ for the
timely compléetion of all the terms and conditions faid down'in this MoUJ. -
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5. OBLIGATIONS OF INDIAN NAVY

,) That the Indtan Navy to prowde and approve ihc conﬁguralion scale and

S.L!P.ply, Water Supply, Dramage stc.)).

iy That the Navy will provide all assistance required to ChPA for identifying ihe scale
of conﬂguratlon and preparation.of drawings for-64 Dwelling Units and related external
services. (e.g. STP, Power Supply, Water Supply, Drainage etc.). Navy to obtain
necessary Statulory Clearances which would include clearances from CMWSSE,
Electricity ‘Board, Sewage, AAl (If required), CRZ (CFEES) etc. and any other
clearahcesas reqmred ChPA and NHAI Consultant, to provide all assistance to Indian

MNavy:

iii) To hand over the existing defence land measuring $489.87 sq.m. bearing Survey
NoR:S:No6.07 and 7 pt situatéd at Vepery, Madras {(Napier Lines), Taluk South
Madras :along with existing buildings/. structures to-Chennai Port Authority within 30
days of taking over of thefirst 32:.DUs. out of the 64 DUs:and related external services
{e.g. STP, Power Supply, Water Supply, Drainage etc.,) aré ready in all respects
including provision of eléctricity, ‘water supply, sewage: treatment plant and ‘other
allied support facilities necessary for residing in the reésidential complex; to enable

- shifting -of families. The asset value. of the existing buildings. and other structures at

the ChPA and Defence Jand will not be considered for any purpose while

-exchanging.

iv) That the Indian Navy: shall -provide. designated Defence iand bearing survey
number 1-1/K in Govt. Farm Village Saidapet, Chennai free from all encumbrances

1o NHAI for constriiction of 64 Dwélling Units and related extemal services (e.g. STR,

Power Supply; Water Supply, Drainage etc.),

V) That the Indian Navy shall in exchange of the ChPA l‘;’;,!ﬁd (described in Annexure
I1):alfow implementation of working permission accorded by Miristry of Defence and

DEQ Chennai Circie shall convey, transfer and assign-all rights, title and intérest of

the-Navalland (described in Annexure 1) together with all the rights, easements and
appurtenant thersto, upon ChPA after obtaining approval of ZGQi:ﬂp.até:ri't:_Au.th}o_riiyj.

Vi) That tive: Indian Navy shail pwwde security- cover at the -construction ioeation, o
snable smooth and rapid progress of conistiuction of the 64 Dwelling units.

vil) That the Ministry of Defence, Government of India fo accord: working permission

for NHAI.t6 cominience construction for Elevated Road over 9489.87 £G.m. tand within

one month of taking overof 32 DUs and related external seivices (e.g. STP, Power
Supply, Water Supply, Drainage etc.,) from- ChiPA provided that the 32 s)Us are
certified fit for occupation byindian Navy.

viii). That the<ndian MNavy to extend all necessary assistance/support to PMG (Project
Monitoring Group) to be formed between GoTN, ChPA; Indian Navy and NHAI for
the dimely:completion of all the t{?rms and conditions: Iaid down in this: MoU,
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ix) That Indian Navy shall pay all dues, charges, demands, afrears, electricity
charges, water charges, outstanding bills, property tax.efc., in-respect of the Defence
land I properties to the Departiments: concermned, till the daié: of handing over of land
10 ChPA", a5 well'as any arears if peceived by the ChPA at a later date.

6. EXECUTION AND MONITORING:

6.1 Iiv:orderfo facilitate for complétion of construction of dwelling units and exchange
of fand ‘process, in the time frame manier, aProject Monitoring Group (PMG}) is
constituted as under; :

. RO, NHAI, Chennai shall be Head of Group
- Projéct Director, NHAI, Chennai Member 1
. Representative from lndaan Navy-Member 2
. Chief Enginegr from ChPA Member 3
Representative from GoTN Member 4

O 4 G N s

6.2 Thie Project: Moriftoring Group shall finalize the timeline of various activities in
tandem: with the project schiedule:

6.3 Authanzed Representative: Each-of the Parties shall by notice in writing designate
their rasp&‘.aiw& authorized representative through whom only, all communications
shall ‘be made. Aparty hereto, shall be entitled to remove and / or substitute or make
fresh appointment of its authonzed tepresentative by similar communication to-each
Party:

7:0 GOVERMING LAW AND DISPUTESETTLEMERT

74 This: Memorandum of Understanding shall be ‘governed by and: interpreted in
accordance with the:laws of India. The provisionsicontained:in this clause shall' suvive
till the. termination of this Memorandumof Understanding.

7.2, Any dispute, difference or controversy: of whatevewaiure howsoever arising out
of or in-connection with or in relation-to this Memerandum of Understanding, which
15 ot resolved amicably within 90.(ninety) days of receipt of nolice of such dispule,
difference or controversy from the Part ofthe “Claimant™ by the other remaining Parfies
(collectively the “Respondents”) the same shall be decided finally by refererice to
arbitration {o a Board of Arbitrators comprising of one: nominee each: of*the Clzimarit
and of the Responderit against whom ihe claiti hdé beer miade andif the claim s
against both the Respondents then fhe two Respondents shall jointly select their
nominee: grhitrator and if the twe Fiespondents are: unable to: agree upon such
arbitrator then such arbitration shall be .appointed by the International ‘Centre for
Alternative Dispute Resolution, New Delhi in accordance wifli its Rules. -

-

7.3 ‘Such arbitration shall be held in-accordance with thm prov:slans of the. Arbitration
*and Conciliation Act, 1996, The. albatratmn shall be subjeci o the provisions of the
Afbitration and Conciliation Act, 1996 {Central Act 26 f 1996)-as amended from 1ime
{0 time: The Arbitrators. shall issiie a reasoned: award, The venue of such arbitration
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The Award made in any such Arbitration shall be final and

7.4 Parties agree that theyishall continue-to perform their respective obligations under
'th"is Memor’andum of U’n’del s‘tanc’aing dulihq such'arbhrdtion uniess th'e perf'o'rn'rance

The courts of Chennai shall have exclusive jurisdiction over all matters arising out
of or relating 1o this'Memorandum of Understanding:

8.1 Alterafion of Terms; All additions, amendments, modifications and valuations to
this Memorandum of. Understanding shall be effectual and binding only if in writing
and signed by the duly authoiized representatives of GOTN, ChPA; NHAI & Indian

8.2: Notices: Any. notice or communication hereunder shall be in writing: and shall
elthel be dehvered personally or sent by reglstered p0°t or by electromc means A

permanenl wiitteri form The service of notice shall be: by way of a notlce to {he Pames
at-their following address:
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.%-‘-':;.

SecmlW?t Ghsn{ml - 800009,
. Wilnigss 20
Egr"y[m;_._--

j:fq hogY oy

\\\&\ e M,,a

dgnways and Minor. Ports Dapartment
Chen

5 Pty \{"-'\oc.tf‘ﬂ\‘”“’j

%}Nf

P

Ty,

: o 1he GoTN If to the:-ChPA If o the NHAI [fto the Indian
Attn, Atin. Atin, Navy
‘Eénail id: enidilid: email id: Alin,
-hwaysec@tn.gov.in chairman@chennaiport | rochennai@nhai.org | Email id;
Tel:Ne. govin Tel'No. noictn@gmail.com
| 044-25670959 Tel No. 1 91-44-22252635 Tel No,
{ 04425361086 044-25397230,
044-25317200
&
f\ 9. Cfiginal Document: This: Memoranduti of Understanding s made in four
: counterparts, each of which shall be deermed to be anoriginal,
| ON'BEHALF OF 1 ON BEHAL F OF ONBEHALF OF ONBEHALF oF
3 GoTN C : - NHAL Indian-Navy

,,tga@szf £t

rf‘

S:gnature

B
Ghalrperson '
STEN
Tial ot Auticrity
OErT ifteer

Ghanna:-éﬁo 001

B-600 001

X BALA A, mrafeam

Y95 pEpuTY

CHA!RPERSQ
crf{%w.; i’anmumsﬁ’@&? a@
CHENRE -5

ﬁ S:gnature

Commodare
i

at Ofﬁwr«lmcfmrqaﬁN &Ry

iy




(vNNIHO

{SANIT ¥IdYN) SYHOYIN *ASTdIA

9d 2 puB: L0 "ON'S

it b e RS 2 A A e e

| A0S L8

6816}

e

TV s

PremRaseg



bl io fi abed




W2 e N | !

,'./ G\\,)//' 'Cts’:'l)und,q,m\\c}\f\
{ '.>/ \‘ '

i e

_'\'—.‘—‘
A G, Q) Y. 1
) X

\ .
10 AR 70 24
GOVERNMENT OF TAMIL NADU

M‘J/‘\() '_/’,'
ATER'RESOURCES DEPARTMENT
e

------------

From To /)\
Er. K. Asokan, M.Tech., The Additional Chief Secretary to Government,
Engineer-in-Chief & Water Resources Department,
Chief Engineer (General), WRD, (FAC) Secretariat,'/ 04//1
Chepauk, Chennai — 600 005. Chenr}ai - 600 009. " !
Y
Letter No. S7(1) / 36384 /OT5/ NHAI NOC/ 2024 / Dated: 25.04.2024. W"é
Sir, / g1y
Sub: Ch/ennai Region, WRD — NHAI — PIU, Chennai — Construction of New four

Ref :

lane elevated road from Chennai port to Madhuravoyal (NH 4) —Arrangement

plan submitted by NHAI — Concurrence to be issued — Submitting the

Additional particulars with recommendations for issuing No objection

Certificate by Government-regarding.

1. The Government Lr.No.1555 / R2 / 2022-1 / Water resources
Dated:31.01.2022

2.  The Chief Engineer, WRD, Chennai Region, Chennai-5 Lr.No.
3 OT-1/AE-1/F-(NOC-NHAI) / 2022 / Dt 04.07.2022

3. The Engineer-in-Chief & Chief Engineer (General), WRD, Lr.No S7 (1) /
36384 / OT5 /2018 / Dated 26.08.2022 \

4. The Regional Officer, NHAI, Chennai Lr.No.NHAI / 11016 / 59 / RO
Chennai / E-215392 / 2642 / Dated 20.09.2023

5. The Government Lr.No.1555 / R2 / 2022-8 !/ Water Resources /
Dated:17.10.2023

6. The Government Lr.No.1555 I R2 12022-8 | Water Resohrces /
Dated:08.12.2023

7. The Special Chief Engineer, WRD, Palar Basin Circle, Chepauk,
Chennai-5's Lr.No.DB/JDO-2//F-2301/ 2024/ dt: 13.03.2024.

8. The Chief Engineer, WRD, Chennai Region, Chennai-5 Lr.No.
OT-1/AE-1/F-NHAI (Elevated Road)/ 2024 / pt 25.03.2024
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itis recommended to the Governme:
nce to the arrangemenl Plan subrmitted

study/ Detailed réport for Construction
of New four lane elevated road from Chennai port to Madhuravoyal (NH 4).

In this regard, the Regional officer, NHAI has scrutinized the terms and

In the reference to the letter 3rd cited,
with terms and conditions for issuing concujee
by NHAI towards the preparation of feasibility

conditions stipulated by the Engineer-in-Chief & Chief Engineer (General),WRD and
has submitted his comments on the conditions to the Additional Chief Secretary,

Highways and Minor ports Department for getting concurrence vide reference 4™
cited.

In this connection, the Special Secretary to Government, WRD has requested
to send the remarks on the comments submitted by the Regional officer, NHAI for
issuing No objection certificate vide reference 5! and 6™ cited.

The Chief Engineer, WRD, Chennai Region, vide reference letter 8™ cited has

mentioned the following remarks on the comments submitted by the Regional officer,
NHAI:

The following terms and conditions stipulated b

y WRD was accepted by NHAI
as “Shall be complied” (22 paras:)

Para Terms & Conditions stipulated by Comments by Remarks
No E-in-C, WRD fon by WRD
Off;cer, NHAI
1. NHAI should not deviate the alignment of the Shall be Agreed
proposed elevated corridor as recommended complied
by the Technical Committee for which no
objection has been 1. issued by the
Government  of  Tamil  Nadu vide
! Lr.No.1726/HV2/2012-32/ DL.23.05.2021
' 6. There shall be no hindrance to the free flow Shall be Agreed
' of water in Cooum River at any point of time. complied
%7: | Necessary initiative measures should be | Shaiibg " Agreed
z I aken against the adverse impact to the water complied
i i bodies
§ !
]
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Terms & Conditions stipuffted by

Comments by

. Regional oAk
E-in-C, WRD by WRD
Officer, NHAI
There shall be no disposal of solid and liquid Shall be Agreed
wastes into the water body. The solid waste complied
should be properly collected, regulated and
disposed as per the provisions of solid waste
(Management and Handling) Rule 2000
All the top soil excavated during construction Shall be Agreed
activities should be stored for use in complied
horticulture / landscape development within
the project site and should not be dumped in
the river portion or right of way causing
hindrance to the free flow of water in Cooum
River.
11. | The excess/waste of the ready mix concrete Shall be Agreed
should not be allowed to dump in the banks & complied |
bed of Cooum River portion which affects the
ecology of the river.
12. | The disposal of muck during the construction Shall be Agreed
phase, should not create any adverse effect complied
on the surrounding area
13. | The height of the bunds should not be raised Shall be Agreed
by dumping the waste construction materials complied
on the banks.
14. | Storm  water  control /  regulation Shall be Agreed
arrangements should be made for storm complied
water drain that carries flood water into the
river.
15. | Rain water harvesting including fill and Shall be Agreed
grease trap should be provided and also rain complied
water harvesting structures should be
provided @every 500m along the road.
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Comments by | LK o2
Para Terms & Conditions stipulated by Regional Remarq
L E-in-C, WRD Officer, NHAI | Y WRD
16. | The drains shall be provided at least 10m Shall be Agreed
from the outer toe of the embankments complied
17. | Hot mixing plant should be localed at least Shall be Agreed
500m away from the habitation and it should complied
not be provided/ located in the right of way
18. | The WRD reserves the right to revoke this May not arise Agreed

clearance, if any of the conditions stipulated

are not complied with.

20. | The provision shall be made for construction
of houses to the laborers with all necessary
facilities such as fuel for cooking, mobile
toilets, mobile STP, safe drinking water,
medical case, créche, etc., as per norms and
the infrastructure for housing should not be
within the alignment/right of way of Cooum
River and to ensure that the free flow of water

in the river and also the flow from side drains.

Shall be

complied

21. |No construction work other than those
permitted in CRZ notification should be

carried out in Coastal Regulation Zone

Shall be

complied

22. | After completion of the work, the damaged
portion of the river banks & structure if any,
should be set right and restored to the
original conditions as per standards, by NHAI

at their own cost.

Shall be

complied

23. | The applicant shall not carry out any cross
masonry structures along /across the river
obstructing the flow in river and prior

permission from WRD is required.

Shall be
complied

24 WRD will not be held responsible for the

design and construction drawings adopted in

Noted Agreed 7
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Terms & Conditions stipul?a%ed by

Comments by

. Remarks
E-in-C, WRD Regional | WRD
Officer, NHAI
this  proposed construction and  this
concurrence cannot be taken as the right to
encroach the water body.
The applicant should not object at any time Shall be Agreed
for the Maintenance works Improvement complied
works of the river, which are proposed to be
carried out by WRD/CRRT in future. The
applicant should give an undertaking in
writing to the effect that the above proposal
will not obstruct in case any maintenance
improvement / development works as per
Revenue records (FMB), which are proposed
to be carried out by WRD/CRRT in future
periodically
26. | The applicants should abide by the rules and Shall be Agreed
regulation of the WRD from time to time. The complied
applicant should also abide court of law of
both State & Central Government from time
to time
28 The applicant should abide the. hydraulic Shall be Agreed
parameters of the Cooum River without fall. complied
30. | The applicant should not claim any privilege Shall be Agreed
on the above portion of the land and if the complied

portion of the land required for the
Government for the benefit of some other
large general common public schemes, the
applicant should not object to handover hover
the land for which

applicant is not entitled for any compensation

to this department

and as well as legal entity. Further, the
portion of and has to be handed over to this

department as is original condition.
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1. The detailed recommendations made on the comments by Regiona, ommfr@ ) °
3 O

2

NHAI for remaining eight paras2@hich was stipulated by WRD as termsg ang

conditions,

The diameter of circular
3.50m

should be modiflied and gol

columns of size

approved from the
Executive Engineer

concerned before Execution

Para 2:
el Waims & Contifons Comments by Regional Officer, NHAI
No | stipulated by E-in-C, WRD

The subject matter was referred to the DPR
consultant to explore the possibilities. In  this
tegard,  the  DPR
originally twin pier of size 2m each has been

consultant  has  submitted

envisaged, later it was optimised as single pier of
2.5m dia and got approved by GoTN for a single
level bridge. Subsequently, based on the
requirement of GoTN, the proposal has been
modified as 2 tier with local traffic at 1° level, due
to which the pier size has been revised as 3.5m.
Further the consultant has informed that size of the

piers was already optimized to carry 2 tier elevated
four lane road.

Remarks and Recommendations of WRD regarding Para 2:

While scrutinizing the alignment, the length of four lane road about 15.893 Km
falls within the Cooum River with the proposed alignment and pier arrangements
crossing over the stream from left to right vice versa.,. During peak flood period, the
maximum discharge of more than 25000 Cusecs will be flow in Cooum River and this

peak discharge need to be disposed to the sea with high tidal influence at the river
mouth. Due to construction of 3.50m diameter circular columns for pier the direction
of flood flow will definitely be altered with possible deflection and deviation to jts
original nature of flow and may causes damage to the bund in many locations,

The DPR consultant designed the proposal according to the structural point
¢ v ‘ ' . ‘
ted hydraulic study. Hence, it Is requested the hydraulic

onduc
only not con
W ony | studios should be conducted for a loangth

and mathematical mode '
uted institutes such as Institute of Hydrology and

vie

dynamic
which falls in Cooum River by rep

1
|
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Para 3:

30

draulics,

y | Poondi (or) Anna University Chennai, to finalize the impact of flood flow
du(fa o introduction of piers. In case if study results recommends any additional flood
deiences must be implemented and the cost for conducting model study will be

borne by the NHAI and report to be submitted to WRD for issuing concurrence.

Para
No

Terms & Conditions stipulated by E-
in-C, WRD

3.

Comments by Regional Officer,
NHAI

All necessary clearances as applicable

to the project shall be obtained from

concerned authorities before initiating

the project with revised al'ignment.

GAD approval from Southern
Railways, CRZ clearance from
MOE & CC clearance were

obtained.

Remarks and Recommendations of WRD regarding para3:

The copy of GAD approval from:Southern Railways, CRZ clearance from MOE

& CC clearance letters may be sent to this office also.

Para 4:

Para
No

Terms & Conditions stipulated by E-
in-C, WRD

Comments by Regional Officer,
NHAI

4,

The CRZ management authonty is
advised to monitor the above proposal
and

construction operation

during

phases

A six-month monitoring

reporf
shall need to be submitted by the
project proponent regardingthe |
implementation  of conditions

stipulated in CRZ approval

Remarks and Recommendations of WRD regarding para4:

The copy of monitoring report may be sent to this office periodically.
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Para 5: 31 \6\,6
by Regional Off \\0\"
Para | Terms & Conditions stipulated by E- Comments by eglolm\ b
No in-C, WRD NHAI

5. A Caution deposit of Rs 1.00 Crore has | The condition for deposition of 1
to be deposited by NHAI In favour of the | crore shall be set aside as the
Cxecutive Cngineer, WRD, Araniyar | project is declared as be lconic

Basin Division, Chepauk, Chennai-5 | Proiect" by GoTN and also

which will be refunded only after|serves in alleviating the city
completion of work and based on the | traffic. The first tier with 13 ramps

Certificate ~ stating that the above |is dedicated to cater the city
construction work had been completed

traffic without tolling. NHAI will
without any damages to the construction | submit an undertaking duly
properties (or) damages caused during accepting the conditions of the
execution if any, will be rectified fully by | WRD

and  wijll restore the
NHAL. If failed, the cost of restored work

damages (if any) caused during
the execution of work.

will be borne from the Caution deposit.

Remarks and Recommendations of WRD regarding paras:
The Government of Tamil Nadu had accorded In-Principle approval to N

0 NHA]

Using one sjge of the

2) Department dateq

ce to NHA| Stating that

Ver insteaq of Cooum

for construction of four lane road from port to Maduravoya| by
Cooum River bank vide G.0.Ms.No 199, Public Works (WR
22.06.2007. After 11 months of execution, TNPWD issued noti
the pillars are constructed near spur tank road in Cooum Ri

River banks in violation of G.O then the work was stoppeq.

During the period of 11 months, NHAI executed the Components of

. i _
caps, pier raising were constructed by forming approach rogq inside thz‘ gi‘op”e
River as tabulated below(Approximately). um

"Chainage (in alignment of four lane road) Cength (n Ky
Pile Works
LS 5.175 Km -8.050Km 2.875 Km

Pile cap and pier raising Works
LS 5.890 Km — 6.90Km 1070 Km

o 0.910 Km
7740 Kim = 8.050Km ]

e
N
L
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In old alignment, the piles and pilgzcaps, piers were constructed above the bed
level of the Cooum River without considering the bed level which obstructs the flood
flow and inundales nearby areas. Still now, the piles and pile caps and piers has not
been demolished. So the NHAI has to take necessary steps immediately at their own
cost to demolish the structures which were executed above the bed level of the

Cooum River and has to remove the old approach roads formed for construction
activities.

The field observation and satellite imageries indicates that presence of these
pier at bed level itself altering the river morphological characteristics and there are

viable erosion and deposition altering the flow characteristics of the Cooum River.

Hence, it is obvious that the proposed project with its alignment in the River regime

will be altering the natural conditions which needs model study as stated above.

In thls connection, a Caution dep05|t of Rs 50.00 Crores (Rough cost estimate
enclosed) lncludlng escalatlon of damage cost in future as well as considering the
future natural calamltles has to be deposﬂed by NHAI in favour of the Executive
Engineer, WRD, Araniyar Basin Division, Chepauk, Chenna| 5 for the removal and
conveyance of approach roads inside the river, restoration of the bunds and
demolition of structures if any used for construction activities inside the river . The
caution deposit amount will be refunded -only after completion of whole work. Also

_the NHAI Wl|| submit an undertaking duly acceptlng the conditions of the WRD and

will restore the damages (|f any) caused durlng the executlon of work

Para 8:

Para | Terms & Conditions stipulated by E- | Comments by Regional Officer,
No in-C, WRD NHAI

8. The NHAI shall be requested to obtain | CRZ clearance for the subject
CRZ clearance for the revised alignment | project has been obtained from
for the construction of Elevated Road | Ministry off from Environment,
from Chennai Port to Maduravoyal. The | Forest and Climate Change vide

construction shall be carried out strictly | F.No.11-6/2023-JA.11117.04.2023
as per the provisions of CRZ notification
dated 2011/2019 as applicable.
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' ara8: ,
Remarks and Recommendations of WRD regarding p 2

is office.
The copy of clearance letter may be sent to this off

Para 19:

Para | Terms & Conditions stipulated by E-in- Comments by Regional Officer,
No C, WRD NHAI

19. The erosion of embankment in front side

The afflux due to the inclusion of the

of the river due to flood water, and the | piers has been calculated by DPR

afflux, if any, the revetment elther by consultant duly considering hydraulic

Parameters and found to be 0.17m.
Since, the afflux will

stones or concrete blocks should be
provided throughout the stretch of Cooum
River. In between the river stretch from
Padikuppan to Napier Bridge, there are
SO many bends available for which

not adversely
Impact the flow and Ccause tloodin

g the
condition

stone
wall/slopped the
he stretch may

to provide
it is Pitching/retaining
better to provide the stone pitching

throughout the stretches, if necessary.

concrete throughout t
not be reqy;j
: (i LA quireqd.

Remarks and Recommendations of WRD regarding para19:

The afflux found out by DPR consultant  aroyng 17cm wiy b
4 . ; i
encroaching the free board and under high tidal influence : g

_ : _ during stor, su
coupled with peak floods, there is eminent possible break at Various locations ¥

‘ the
eight of bunqg as wgj|
ver g

: . . nd a“Qnment of
river the afflux height may be variable in various locations. Hence,

rge
densely populated core city. Hence, it is important to rajse the h

as the width of bund. According to the bed width of Cooum R;j

hydraulic dynamic and mathematical model studies should pe conducted for a

as lnstitute of
to finalize the afflyx

alize the protection

| th which falls in Cooum River at reputed institutes such
en ' | |

H dgrology and Hydraulics, Poondi (or) Anna University Chennai,

d y to introduction of piers. Based on the model study only will fin
ue to

rks to the river bund of Cooum in various locations.
WO
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para 27 and 29:

Para

No
21,

29.

Terms & Conditions :;tibulu’t‘é(ﬁ)y R

E-in-C, WRD
fhe applicant should remove all the
construction  solid  debris,  namely

constructions materials, coffer dam etc,
in river bed without affecting the free flow

of water as well as in WRD/Government

land area,

The applicant should maintain the entire

stretch of Water Resources Department
land arca in good condition. If any
Improvement works are to be carried out
like by Construction of retaining wall or

slopped concrete or park with fencing

avoid erosion &
it should be
executed at their own cost as directed by

etc. in order to

encroachments in future,

the department field Engineers

Comments by qumndl Officer,
NHAI
Al cofferdams

and temporary

caissons enabling works  for

foundation and substructure will
be dismantled and the bed will be
restored to the original condition.

The existing stretch taken over
for the purpose of construction of
handed

the same

elevated road will be
to WRD in

condition after construction. Any

over

damage incurred to the assets of
WRD during construction will be
restored by NHAL(All works upto
the completion of NHAI work
project the maintenance andother
works to be executed at
NHAIlcost for the entire project
area in Cooum river as per the
direction

WRD.)

and specification of

Remarks and Recommendations of WRD regarding para27 and 29:

In this connection, a Caution deposit has to be deposited by NHAI in
tavour of the Executive Engineer, WRD, Araniyar Basin Division, Chepauk, Chennai-

5 for the removal and conveyance of approach roads inside the river, restoration of

the bunds and demolition of structures if any used for construction activities inside

he river. The caution deposit amount will be refunded only after completion of whole

work. Also the. NHAI
WRD and w17|l resto

re the damages (if any) caused during the executlon of work

‘will_submit.an undertaking duly acceptmg the condmons of the

e et st e
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35 ' ' s
Based on the above mentloned recommendattons by the Ch

Englneer WRD., Chennai Reglon it is submitted that after fulﬂng conditions SUCh

as w,,dudmg model study, Remittance ot caution depos:t submlss:on‘_. of

N

undertaklng bondﬁ the concurrence may be issued by the Covwmuent

L

Encl: Copy of letter 8" cited (w.e) " '

e

P

e

Faat

SEAER

5 for Engineer—in- Chief &

oY ¥ Chief Engineer (General), WRD
/Copy to the Chief Engineer, WRD, Chennal Re

gion, Chepauk, Chennai-05 for
necessary follow up action.
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WATER RESOUREES DEPARTMENT
From

F:}‘..K:Asokan, M.Tech..
ki:uei Engineer, WRD

To

The Engineer in Chief and

- Chief Engineer, (General) W RD,
Chepauk, Chennai-600 005.

oM T ay

C fennal Region.

hanasl- (O =
Chepauk. Chennai-5.

Lr.No: OT-1/ AE-1 /F — NHAI (Elevated Road) /2024 /Dt: 25.03.2024

Sub: Chennai Region, WRD - NHAI — PIU, Chennai — Construction of
New four lane elevated road from Chennai port to Madhuravoyal
(NH 4) —Arrangement plan ~ubmitted by NHAI — Concurrence to be
issued — Submitting the Additional particulars with
recommendations for issuing No objection Certificate by
Government-regarding.

Ref: 1. The Government Lr.No.1555 / R2 / 2022-1/ Water resources
Dated:31.01.2022
9 The Chief Engineer, WRD, Chennai Region, Chennai-5 Lr.No.
3 OT-1/AE-1/F-(NOC-NHAD / 2022 / Dt 04.07.2022
The Engineer-in-Chief & Chief Engineer (General), WRD, Lr.No
S7(1)/ 363384/ OT5/2018/ Dated 26.08.2022
The Regional Officer, NHAI Chennai Lr.No.NHAI/11016/59/
RO Chennai/ E-215392/ 2642/ Dated 20.09.2023
5. The Government Lr.No.1555/ R2/2022-8 / Water Resources /
Dated:17.10.2023
6. The Government Lr.No.1555/ R2/2022-8 / Water Resources /
Dated:08.12.2023
7. The Special Chief Engineer, WRD, Palar Basin Circle,
Chepauk,Chennai-5's Lr.No.DB/JDO-2//F-2301/ 2024 /
dt: 13.03.2024.

_L‘JD

He

In the reference to the letter 3% cited, The Engineer-in-Chief &
Chief Engineer (General) WRD has recommended the proposal to the
Government with terms and conditions for issuing concurrence to the
arrangement plan submitted by NHATI towards the preparation of feasibility
study/ Detailed report for Construction of New four lane elevated road from
Chennai port to Madhuravoyal (NH 4).

In this regard, the Regional officer, NHAI has scrutinized the
terms and conditions stipulated by the Engineer-in-Chief & Chief Engineer
>
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ditions to
comments on the con \the

'RD and has submitted his S Department 0T

Highwyays and Minor port

o 4th cited.

(General), W
Additional Chief Secretary,

getting concurrence vide referenc |
al Secretary to Government, WRD has

he comments quhmlffed by the Regional
ference 5th and 6th

In this connection, the Specia

ks on t
requested to send the remar
officer, NHAI for issuing No objection certificate vide re

cited.
The remarks on the comments submitted by the Regional officer,

NHAI areas follows:

The following Lerms and conditions stipulated by WRD was accepted

by NHAI as “Shall be complied” (22 paras:)

(¥ Scanned with OKEN Scanner

T e ! Comments by
Para| Terms & Conditions stipuiated by R I Remarks
e b eglona b VVRD

No E-in-C,WED Officer, NHAI

1. NHAI should not deviate the alignment | . Shall be. Agreed
of the proposed elevated corridor as complied
recommended by the Technical :

Committee for which no objection has
been 1. issued by the Government of
Tamil Nadu vide Lr.No.1726/HV 2/2012
32/ DL.23.05.2021

6. There shall be no hindrance to the free Shall be Agreed
flow of water in Cooum River at any complied
point of time. : : S

i Necessary initiative measures should - Shall be Agreed
be taken against the adverse 1mpact to complied /

' the water bodies ¥ :

9. There shall be no disposal of sohd and Shall be Agreed
liquid wastes into the water body. The complied '
solid waste should be properly
collected, regulated and disposed as per
the provisions of solid waste
(Management and Handling) Rule 2000

10. All the top soil excavated during Shall be Agreed
construction activities should be stored complied
for use in horticulture / landscape
development within the project site and
should not be dumped in the river
portion or right of way causing
hindrance to the free flow of water in
Cooum River.

11. The excess/waste of the recady mix Shall be Agreed
concrete should not be allowed to dump complied



T L iti
erms & Con.dltlons stipu?gtcd by
E-in-C, WRD

Comments by
Regional
Officer, NHAT

Remarks
by WRD

m the banks & bed of Cooum River

Portion which affects the ecology of the
rver, '

The disposal of muck during the
construction phase, should not create

any adverse effect on the surrounding
arca

Shall be
complied

Agreed

Th.e height of the bunds should not be
raised by dumping the waste
construction materials on the banks.

Shall be
complied

Agreed

14. Storm  water control / regulation

arrangements should be made for storm |-

water drain that carries flood water
into the river.

Shall be
‘complied

Agreed

15. Rain water harvesting including fill
and grease trap should be provided and
also rain water harvesting structures

should be provided @every 500m along
the road.

Shall be
_ complied

Agreed

16. The drains shall be provided at least
10m from the outer toe of the
embankments i

Shall be
complied

Agreed

17. Hot mixing plant should be located at
least 500m away from the habitation
and it should not be provided/ located
in the right of way =~ e

Shall be
complied

Agreed

18. The WRD reserves the right to revoke
this clearance, if any of the conditions
stipulated are not complied with.

May not arise

Agreed

20. The provision shall be made for
. construction of houses to the laborers
with all necessary facilities such as fuel
for cooking, mobile toilets, mobile STP,
safe drinking water, medical case,
creche, etc.,, as per norms and the
infrastructure for housing should not be
within the alignment/right of way of
Cooum River and to ensure that the
free flow of water in the river and also
the flow from side drains.

21. No construction work other than those
permitted in CRZ notification should be
L carried out in Coastal Regulation Zone

Shall be
complied

Agreed

Shall be
complied

Agreed
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Para Terms & Conditions stlpufated by

No | E-in-C, WRD

' Comments by

| Officer, NHAI

I.\ve‘f_’:,"“ ) ' J~

Regional .
- }) ;/ !""-{.'-: v s'l‘:

SR S

oo | After completion of the work, the
dwm*\md portion of the river banks &
5 structure if any. should be set right and

vw‘tm‘ed to the original conditions as |
'per standards, by NHAL at their own |

]

1 COT.

Shall be Agrees /
complied ’

23, | The applicant shall not carry out any
;‘ ‘ | cross masonry structures along /across
| the river obstructing the flow in river |
,And priov permission from WRD 1°E
ls | required. ;.

Shall be ] :‘Ag: cen
complied

24, | WRD will not be held 1'e\pona1ble for |
' the design and construction drawings
’ %dﬁpteu in this proposed conatrucuon.f
, ' and this concurrence cannot betaken as |
1 the right to encroach the water body. |

Noted | Agreed

25. | The applicant should not object at any
| time for the Maintenance works ,
| Improvement works of the river, which |
are proposed to be carried out by
WRD/CRRT in future. The auplicap:tf
| should give an undertaking in writing |
to the effect that the above propos sal
will not obstruct in case anv |
maintenance improvement -[
development works as per Re\'enue
records (FAIB), which are proposed to
be carried out by WRD/CRRT in future

| periodically

i
|
f
l

Shall be | Agreed
complied

26. The applicants should abide by the
' rules and regulation of the WRD from
time to time. The applicant should also |
abide court of law of both State & |
Central Government from time to time

The applicant should abide the

hyvdraulic parameters of the Cooum |
| River without fall.

to
v F

-l | 2

Shall be Agreed
1: 2

complied
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Terms & Conditions stipuﬂ'{)ted by
E-in-C, WRD

Comments by
Regional

Remarks
by WRD

The applicant should not claim any
privilege on the above portion of the
land and if the portion of the land
required for the Government for the
benefit of some other large general
common public schemes, the applicant

Officer, NHAI

Agreed

Shall be

complied

should not object to handover hover the
land to this department for which
not entitled for
compensation and as well as legal
entity. Further, the portion of and has
to be handed over to this department as

applicant 1s

is original condition.

any

1. The detailed recommendations made on the comments by Regional
Officer, NHAI for remaining eight paras Which was stipulated by
WRD as terms and conditions.

Para 2:

Para
No

Terms & Conditions
stipulated by E-in-C,
WRD

Comments by Regional Officer, NHAI

2.

The diameter of circular
columns of size 3.50m
should be modified and
got approved from the

Executive Engineer
concerned before
Execution

The subject matter was referred to the DPR
consultant to explore the possibilities. In this
regard, the DPR consultant has submitted
originally twin pier of size 2m each has been
envisaged, later it was optimised as single
pier of 2.5m dia and got approved by GoTN
for a single level bridge. Subsequently, based
on the requirement of GoTN, the proposal
has been modified as 2 tier with local traffic
at 1st le\./el, due to which the pier size has
Eeen revised as 3.5m. Further the consultant

as informed that size of the plers was

already optimized to car .
rry 2 - ,
four lane road. y & tier elevated

(¥ Scanned with OKEN Scanner




Ibf WRD regarding Para 2:

Remarks and Recommendatlon§

While scrutinizing the alignment, the length of four lane road abou

. M . Q « ‘(‘)‘ ¢
15803 K falls within the Cooum River with the proposed alignment and

O ,'. TYQE
pler arrangements crossing over the stream from left to right vice versa..

During peak flood period, the maximum discharge of more than 25000
Cusecs will be flow in Cooum River and this peak discharge need to be
disposed to the sea with high tidal influence at the river mouth. Due to
construction of 3.50m diameter circular columns for pier the direction of
flood flow will definitely be altered with possible deflection and deviation to
its original nature of flow and may causes damage to the buﬁd In many

locations.

The DPR consultant designed the propc;sal according to the
structural poiﬁt view only not conducted hydraulic study. Hence, it is
requested the hydraulic dynamic and mathematical model studies
should be conducted for a length which falls in Cooum Rfver by
reputed institutes such as Institute of Hydrology and Hydraulics, Poond;’
(or) Anna University Chennai, to finalize the impact of flood flow due to
introduction of piers. In case if study results recommends any additional
flood defences must be implemented and the cost for conducting model
study will be borne by the NHAI and report to be submitted to WRD for

1Ssuing concurrence.

Para 3:

Para| Terms & Conditions stipulated Comments by Regional
)y » 1 \'R ¥ . X ‘
| No | ,w",.,_.-__._.b.s\.v_Eﬂ-l-!:Q’—»-\-\ RD Of ﬁcgr. NHAI
| 3. All necessary clearances as | GAD approval from .Souzllm;ﬁ
applicable to the project shall be | Railways, CRZ clearance f'rdm
obtained from concerned authorities | MOE & CC clearance v
C arance were

g before initiating the project with | obtained
' revised alignment,
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-P - " K 2 ) .
’,. Jemar ks and Recommendations 25 WRD regarding para3:

The copy of GAD approval from Southern Railways, CRZ clearance
from MOE & CC clearance letters may be sent to this office also.

Para 4:

P
No

ara

|

Terms & Conditions stipulated
by &-in-C, WRD

Comments by Regional

Officer, NHAI

4.

The CRZ management authority is
advised
proposal during construction and
operation phases

to monitor the above

A six-month  monitoring
report shall need to he
submitted by the project
proponent  regarding the
implementation of conditions
stipulated in CRZ approval

Remarks and Recommendations of WRD regardmg para4:

The copy of monitoring report may be sent to this office periodically.

Para 5:
Para| Terms & Conditions stipulated Comments by Regional
No by E-in-C, WRD Officer, NHAI

| 5.

A Caution deposit of Rs 1.00 Crore
has to be deposited by NHAI In
favour of the Executive Engineer,
WRD, Araniyar Basin Division,
Chepauk, Chennai-5 which will be
refunded only after completion of
work and based on the Certificate
stating that the above construction
work had been completed without
any damages to the construction
properties (or) damages caused
during execution if any, will be
rectified fully by NHAI. If failed, the
cost of restored work will be borne
from the Caution deposit.

The condition for deposition of
1 crore shall be set aside as
the project is declared as be
Iconic Proiect" by GoTN and
also serves in alleviating the
city traffic. The first tier with
13 ramps is dedicated to cater
the city traffic without tolling.
NHAI  will submit an
undertaking duly accepting
the conditions of the WRD
and will restore the
damages(if = any) caused
during the execution of work.

(¥ Scanned with OKEN Scanner
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Remarks and Recommcnd.\(mnq of WRD regi arding parao -

The Government of Tamil Nadu had accorded IIIVIP Il;nslllf:/l: "Jlff]’[;)m‘::l. to
NHALI for construction of four lane road from port to ( a l:)]‘ V\};;)rkc,y(w;;l"
one side of the Cooum River bank vide G.0.Ms. No 199, 4 ](I‘NPWD .
Department dated 22.06.2007. After 11 months of exccution, : ;:()ufl(
notice to NHAL stating that the p]“:ll'S are C(mSLrUCtOd e qplqlr tanic road
in Cooum River instead of Cooum River banks in violation of G.O then the

work was stopped.

During the period of 11 months, NIAI executed the components of
piles, pile caps, picr raising were constructed by forming approach road
inside the Cooum River as tabulated below(Approximately).

Chainage (in alignment of four lane y<ad) Length (in Km)
Pile Works

LS 5.175 Km -8.050Km 2.875 Km

Pile cap and pier raising Works |

LS 5.890 Km — 6.90Km 1.010 Km

LS 7.140 Km — 8.050Km 0.910 Km

In old alignment, the piles and pile caps, piers were constructed above
the bed level of the Cooum River without considering the bed level which
obstructs the flood flow and inundates nearby areas. Still now, the piles and
pile caps and piers has not been demolished. So the NHAT has to take
necessary steps immediately at their own cost to demolish the structures
which were executed above the bed level of the Cooum River and has to
remove the old approach roads formed for construction activities

The field observation and satellite imageries indicates that presence
of these pier at bed level itself altering the river morphological
characteristics and there are viable erosion and deposition altering the flow
characteristics of the Cooum River. Hence, it is obvious that the proposed

project with its alignment in the River regime will be altering the natural
conditions which needs model study as stated above.

In this connection, a Cauti nosit of Re -
. son, 8 saution deposit of Rs 50.00 Crores (Rough cost
estimate enclosed) including escalation of dam;: age cost in future as well as
considering the future natural calamitios h: 18 to be deposited by NHALI in

favour of the Executive Engincer, WRD, Araniyar Basin Division, Chepauk

D)l

(‘\»\’&Oﬁ

J ’i'\,\:ei.’

At
0%

(% scanned with OKEN Scanner



(,h ALK 1.5 oy i
=) onnaa=b for the removal and congayance of approach roads inside the

river, restoradd “the i ' i '
wor, restoration of the bunds and demolition of structures if any used for

construction activitios inside the river . I

I'he caution deposit amount, will be

refunded only after completion of whole work. Also the NHAT will submit an
undertaking duly aceepting the conditions of the WRD and will restore the
damages G any) eaused during the execution of work.

Parva 8:

Para ] Terms & Conditions stipulated
No by i-in-C, WRD
S, The NHAL shall be l(‘(]ll(‘hl(‘(l Lo

obtain CRZ eleavance for the revised
alignment for the
Blevated Road from Chennai Port to
Maduravoyal. The construction shall
be carried out strictly as per the
provisions of CR7 notification dated
2011/2019 as s applicable.

construction of

Comments by K‘cgi()n'ulw '
Officer, NHAI

CRY clearance for the qul)j(‘cl

project has been obtained
from  Ministry  off  from
[nvironment,  Iorest and

Climate Change vide I.No.11-
6/2023-JA.11117.04.2023

“Remarks ¢ and Recommendations of WRD regar dmu para8:

The copy of clearance letter may be sent to this office.

Para 19:

Para| Terms s & Conditions stipulated Comments by Regional
. No by B-in-C, WRD Officer, NHAI

19. The ecrosion of embankment in front
side of the river due to flood water,
and the afflux, if any, the revetment
cither by stones or concrete blocks
should be provided throughout the
stretch of Cooum River. In between
the river stretch from Padikuppan to
Napier Bridge, there are so many
bends available for which it is better
to provide the stone pitching
throughout  the

NeCess: V.

stretches, if

The afflux due to the inclusion of
the piers has been calculated by
DPR consultant duly considering
hydraulic parameters and found
to be 0.17m. Since, the afflux will
not adversely Impact the flow and
cause flooding the condition to
provide stone pitching/retaining
wall/slopped the concrete

throughout the stretch may not be
required.

Remarks and Rec { . di
s commendations of WRD regarding paral9:

The afflux fou s DPR canan s
¥ nd out by DPR consultant around 17em will be

encroaching the free board and under high tidal influence
. < Q
surge coupled with peak floods, there is eminent possible

locations at the densely populated core city.

during storm
break at various

Hence, it
18 lmportant to raise
the height of bund as well as the width of bund. According i
<

to the bed width
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t of riyer the afflux height may be varigy, v
ver alignment : e { iy
of Cooum River and alig i e toabmitted hydraulic dynamic it /S
should be conducted for a leng,
institute ch as Instituf.
which falls in Cooum River at reputed 1n,SL1t[l;t(?S SU.L i ute ¢
’ ‘ . : W/ a niversity wnennaj, fy,
olog ydraulics, Poondi (or) Ann
Hydrology and Hy;vu; .,t 0o Baged ‘on this madel sudy
: ot 5. :
finalize the afflux due to intro . ity
: | of Cooum 1n varioys.
only will finalize the protection works to the river bund

various locations. IHence, .
1 : S
mathematical model studie

locations.

Para 27 and 29:

Para | Terms & Conditions stipulated by |  Comments by Regional
No E-in-C, WRD =~ Officer, NHAI
27. | The applicant should remove all the | All eofferdams and temporary \

construction solid debris, namely | caissons enabling works for
constructions materials, coffer dam | foundation and substructure
etc. in river bed without affecting | will be dismantled and the
the free flow of water as well as in bed will be restored to the
WRD/Government land area. - __|original condition.
29. | The applicant should maintain the | The existing stretch taken
entire stretch of Water Resources|over for the purpose of
Department land area in' good | construction of elevated road
condition. If any Improvement works | will be handed over to WRD
are to be carried out like by|in the same condition after
Construction of retaining wall or construction. Any damage
slopped  concrete  or - park with | incurred to the assets of WRD
fencing etc. in order to avoid erosion during construction will be
& encroachments in future, it should | restored by NHAL(All works
be executed at their own cost as upto the completion of NHAI
directed by the department field | work project the maintenance
Engineers andother  works to be
executed at NHAIcost for the
entire project area in Cooum
river as per the direction
and specification of WRD.)

Remarks and Recommendations of WRD regarding para27 and 29:

In this connection, a~ Caution deposit has to be deposited by
NHAT in favour of the Executive Engincer, WRD, Araniyar Basin Division,
Chepauk, Chennai-b for the removal and conve

yance of approach roads
inside the river, restoration of the hunds and

demolition of structures if any
used for construction activities inside the river. The caution deposit amount
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'(“,‘;1 be refunded only after (;r)mp}:;‘.,iq{g of whole work, Alao

L r1ct ”’: e
sriee Wy 1) B e

{ ”
cubmit an undertaking duly accepting the conditions of ¢
= o S v 5 el J36228,50)222 ©D

restore the damages (f bV e _ , , . 5
vl ja,m’jr}(,-z (lf 8“:") (6] u;‘,{:d G U”ﬁ;’ ?’b - {:z{:,‘,,;"’],)‘(‘; f/:’, ’/',,J’,_',/“
] } 4 4 Y a 4 e 1117
In view of a1l the zhove, it iz submitted 1020 after fullilling

conditions such 3s conducting model study, Remittance of caution
submission of undertaking bonds the concurrence mu e f,:,{:.,,/.‘,},/: L the
(}()V(jr‘)’)mgnt-

Encl:1) Old execution photos in old
Alignment

2) Rr)ugln cost cstimate for
Caution depozit |
.5 Dl ~ Qi - ’,_,ZJ >
for Chief Engineer; WERD.,~
Chennai Region, Chennai-5.
,.--,’//4/7//’
v

. .
7

. ;A)py presented to the Additional Chief Szecrata%j" to Government,
Water Resources Department, Se(rretariat,’(;hermm—ﬁ9;1 - et

9. Copy to the Regional Officer; Nat‘ional ng}%w V5 Au.,.rjorib; Z*:a Ina:i
(Ministry of Road Transport & Highways, {J.rjvernmem of p, i 1,): 1)

Floor, CMRL Puilding, Poonamalle Hizh Road, Kovambedu,
Chennai-600 107. -

Special Chief Engineer, WPRD, Palar Basin Lircie

3. Copy to the + ’
) Chlj)pauk Chennai-05 for further necessary action.

4. C 5 to ’the Executive Engineer, WRD, Araniyar Basin Division,
o her necessary action.

Chennal for furt

/QZ b 2P '—1
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Handing Over

' 5 ooum
With reference to the MOU signed between GoTN and NHAT on 16.05.2022. The C i
river boundary from (Napier Bridge) Ch. 0+550 to (Rail Nagar) 15+700 for a length -O
15.150 Km along the Cooum river is handed over to NHAI for Construction of Double tier

elevated corridor from Chennai Port to Maduravoyal in Chennai District in the state of

Tamil Nadu.
Handed Over by ) ' Taken Over by
) 7 < M?A o ;]u\,//
/L.-/\//\ﬂ 0 r ,7/”! .
Y2 MO
“The Assistant Executive The DGM (T) & Project
Engineer WRD, Director, NHAL
Chepauk, Chennai— 600
00s. Project Implementation
Unit — Chennai.
Assistant Executiye En
gineer, PW.p.
Cooum Basin Sup iyisign, y g [;D '
Lhepauk, ¢ o

hennai-6gg 005,
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I the unders]gned;ﬂh S Janakumaran, Prolect Dlrector, Chennal, hereby
represent the Nahonal nghways Authonty of JIndia and giving undertaking
regarding the fulﬁlment of tl followmg condmons peﬂammg to the Construction
of Double tier elevated comdor for a length of 15 150 Km along the Cooum river
from Ch. 0+550 to 15+700 in Chenannstnct in the State of Tamll Nadu,

That National Highways Authorlty of India (NUAI) will adhere to lhe conditions
outlined below. . v

1) NHAI will not deviate thc'alignmcnl of the»‘proposcd elevated corvidor as
recommended by the Technical Committee for ‘which no objection has been
issued by the Government of Tamil Nadu vide Lr.No.1726/l-lV212012
Dt.23.05.2017.

2) ‘The free flow of water in Cooum river will be ensured g any point of time, The

=32 /

piling operation will be done in phased manner g e operation during th
¢
peak rainfall period will be suspended (o ensure ho safe dischargo of peak
pea

ﬂood The schcdulc of nnplcmonlulmn and progmss 0 TN
l\ torlm(,lf( IJ'\S‘l;‘\,»\\ 10 wa
- ct Wireetor
VAR e © e NEENTY
Nattinad h Gays Autority of tndia
Nend ey channal P
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communicated to WRD and will beggrodificd depending upon the rainfall

pattern,
3) Inthe proposed construction, the top of the pile cap will be kept invariably 500
n below the bed jeye) ol the river.

4) Afler completion of tho work, the damaged portion of the river banks &
Structure, i€ any, will bo rectified and restored to their original condition by
NHALat its own cogt

) During the working period the formation of temporary platforms for pile

" driving in river bed will be removed during the monsoon period and will be

carried out after monsoon for completion of balance pilling.
6) The bunds and the beds wil] be restOred to the original levels after completion

>

ofconstmctton work, ,
7) The Hydro- DYﬂatmc Mathematlcal Model Study ‘has been initiated through

‘The Director- Centre for. Water Resources Anna Umversnty with respect to
the Cooum river boundary

impact due to mtroductlon of 3, 5 m dna:" 1ers
Upon the completxon of study, the mntlgatlon measures, 1f any, requ:red to be

level of th éjﬁ;\".éfjf
9) The debris due to  demolishing of the existing suuctures wﬂl be safely disposed
dtthe sultabIe place away from riv boundary

--------------

dyreanieti L B T - (S Janakumnmn)
syl el i ijectDlrcetor Chenuai

T Tl T Nntlonnllli h
; i oY g WQSMH‘EQM'IQA‘M\“'
X e L IREIE P
: 05 i Projact Directar
L wmﬁu RNV Qismnt wRyaer
PN anlouulnghwnysl\u\hotl\y of india
i ‘t.\mu-! Chonnul PlUl
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